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IN THE CENTRAL ADMINISTRATIVE TRIBUNA: HYDERABAD EENCH.
| ' AT HYDERABAD.
ORIGINAL APPLICATION NQ.391 of 1996
Dated.of order: 20,1.97
Between

1l.T.Muralidhar Rao,.

2. B.Prakash.

3. G.Viswanadham,

4, D.Nagi Reddy
5. T.Gopala Krishna.
6. M.V.Subba Rao. ..Applicants.
“and
1.Chairman, Telecom Commission,
M/0.Communications, ,
Dept., Telegcmmunications,
Sanchar Bhavan,New Delhi.

2. Chief General Manager, Telecommunications,
AP.Hyd.

«+ Respondentg.
Counsel for the applicantss: Shri.K.Lakshminarasimha.

Counselfor the Responaents:IShri N.V.Raghava Reddy Addl.CGsC,
CORAM s

THE HON'BLE SHRI R.RANGARAJAN: MEMBER (A)

THE HON'*BLE SHRI B.S.JAI PARAMESHWAR: MEMBER (J)
( order per Hon'ble shri R,.Rangarajan,Member (&) }.

Heard Shri X.Lakshmi Narasimha for the applicants

and Shri R.V.Raghava Reddyfor the respondents.

2. There are 6 applicants in this 0.A. they were initially

appointed as Jr.Engineers. Their next promotion is to the
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cadreof Asst, Engineer, For promotion to the Assk.

A

Engineer, they shoula qualify themselves in a Departmental
Examination called *TES Group B examination", As|per
para 206 of the P & T Manual; the dateof paésing the,
said qualifying examinationdecides the seniorityiin
the higher grade of Asst, Engineer, The applicants
submit thét someof the Jr.Engineers who had passed
f the qualifying examination later were promoted to| the
| cadre of Asst., Engineer earlier to them and they wefé
shown senior thqugh'the applicants are entitled tb be Ereated
as seniqrs, in view of the fact that theyhad passéd the

departmental qualifying examination earlier,

3. In 0.A.178/92, 0.2.195/92 etc., this Tribunal had
held that those who qualified in the departmental jexamination
earlier are to be treated seniors to those who qualified in

the départmental examination later in accordance jwith para 206

of the P & T Manual. When that was not implemented, Cp.N

in OA.178/92 and batch was filed on the fileof thils Bench
which was disposed of on 50141996, It was held in.that

. ; order of CP that "Petitioners in the CP have to be

- given notional promotion from the date which the réspegtive

junioi as per_the senioriﬁy liét actually assumed

charge as A.E, and aé on that date, the pay of each of them -

in the CP in the post of A.E. has to be fixed and

therééfter the payof eachof them on the date on‘whﬂch_

actuallﬁassuﬁed as A.E. has to be fixed and thereaf;er

the payof eachof them on the date on which actually,

assumed as AE has to be re-fixed and the arrears haye to

be paid basingon the game", Against that order a
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Apex court which was disposedof on 23,10,96

Civil Appeal No.1814/93 and batch was filed in t#e
dismissing the SLPs. 1

4. Yhen the Review petition on the SLP is only ujder
éontemplation, the departmenthas no other alternate
except to grant the same benefit to the applicants in

this 0.A. as was granted in CP 18/93 to CP 21/93.J

5. In view of the submission we allow this applikation
and direct the respondents to implement the orderis in this
case also‘as given in Cp 18/93 to CP 21/93‘on the! file

of this Bench.

+

6. The Original Application is ordered accordingly.
No costs.Time for compliance is 3 months frop thejdate of

receiptof a copy of this judgment.

Court Officer.
Central Administrative Tribunal,
Hyderabad Bench,

//true copy //
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‘ ; Before the Central Administrative
! Tribunal, Hyderabad ,Hyderabad

3 Bench. _
E C.P.No. of 1997
| in
".0uA.No, 391/96

Contempt Petition

. M/s.K.Lakshmi Narasimha,LL.M.
'+ P.Lakshmana Rao,

Counsel for Applicants.
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